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SHRI B. SHANKARANAND: Sir, it is 
a matter which deserves the serious attention 
of the Government as well as the House. It 
is a health issue and so the problem cannot 
be solved merely at the behest of the 
Government unless the society too coopera-
tes with the Government in educating the 
people and to bring the culprits to book. 
(Interruptions) If there are States where such 
incidents are occurring, they may be brought 
to the notice of the Government. There are 
reports that such incidents are taking place 
in Gujarat and Rajasthan. We have already 
sent a team from the National Institute of 
Nutrition to Rajasthan and we are awaiting 
the report. As J said, as we came to know 
of this on the 5th of this month, immedia-
tely, the Administration swung into action 
, I 

and samples were lifted on the very next day 
and they were quick to analyse them and 
the analysl's report has come into the hands 
of the Government. They are taking nece-
ssary action in the matter. (interruptions) 
The Delhi Administration planned such 
actions. A few of them J may quote. They 
are: 

(I) The eight Delhi Administration dis-
pensaries in the affected areas have 
been covered for the purpose; 

(2) Two mobi1e dic;pensaries of the 
M.C.D. have also been pressed into 
service in the affected Areas. 

(3) Cantonment Health authorities have 
similarly intensified the medical relief 
operations in Iharela village. 

(4) The Delhi Administration authorities 
have undertaken the intensive health 
education activities through medical 
teams working in the field. 

In addition, newspaper insertions have 
been made advIsing the people to avoid using 
loose and cheap mustard oil and to take rest 
and to report to the nearest dispensary/hos-
pital for necessary treatment. 

Besides this, as I have already said, we 
need the cooperation of not only the hon. 
Members of Parliament but also that of the 
social workers and community workers in 
this regard. 

MR. DEPUTY -SPEAKER: Now we go 
to the next item. Shri Buta Singh ... 

BUSINESS ADVISORY COMMJITEE 

Forty-ninth Report 

THE MINISTER OF PARLTAMEN-
TARY AFFAIRS, SPORTS AND WORKS 
AND HOUSING ·(SHRI BUTA SINGH) : 
Sir, I beg to move : 

"That this Honse do agree with the 
Forty-ninth Report of the Busjn~s~ , 
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Advi ory Committee presented to the 
House on the 16th August, 1983." ". 

SHRT a.M. BANATWALLA (Ponnani) : 
Sir. r ri e on a point of order under Rule 26 
which I quote : 

"The last two and a half hours of a 
sitting on Friday shall be allotted for 
the transaction of private members 
busine s." 

Now, here the Business Adv'sory Committee 
has uggested that a discu sion should take 
place at six O'clock, that i , after the Private 
Members' Busine~ s. According to this Rule 
no discussion can take place after the Private 
Members' Busine s because last two and a 
h(llf hour means last (wo and a half hours 
and there should be no di eus ion after 
that. 

I know that there are certain unhealthy 
precedent. Th i .. House ha sat on Fridays 
and taken up major discus<;ions at six 
O'clock but I submit that is a very unhealthy 
precedent. I have r;sen to request you to 
see that this unhealthy precedent is given a 
go-by and the anctity of riday and the 
sanctity of Private Members Busine s is 
truly ob crved. Therefore, I say that in so 
far as the Bu in S5 Advi ory Committee ha 
given a sllgge. t ion which is violative of this 
Rule 26 there can be no motion for the 
acceptance of ueh a report. 

MR. D PUTY-SPEAKER : He has 
moved the motion. You should have given 
an amendment. You have not given any 
amendment. Mr. Paswan, are you moving 
your amendment. 

SHRI RAM VILAS PASWAN (Hajj. 
pur): Yes, Sir. 

MR. D ~PUTY-SPEAKER: Prof. Ajit 
Kumar Mehta i. absent. Now, Mr. Paswan, 
you may speak. 
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THE MINIST R 0 PARLIAM N-
TARY AF AIRS, SPORTS AND WORKS 
AND HOUSING (SHRI BUTA SINGH): 
Sir, it is very unfortunate that the decisions 
of the Business Advisory ommittee are 
questioned. As it is, the Chairman of the 
BAC will have to decide whether to accord 
any sanction to the deci ions of the Business 
Advisory Committee or to revise the deci· 
sion of the Busine s Advisory Committee. 
Otherwise, it is futile to have any exercise 
over this issue and waste very valuable time 
of the House on these matters. 

SHRI UTTAM RATHOD (Hingoli) : 
But you hould allow the submis ions to be 
made in the House by the hon. Members. 

SHRI BUTA SINGH: The whole day 
~he Business Advi ory Committee has been 
under fire and even now it is under fire. 
Yesterday, the B.A.C. met. We kept on 
waiting till all the repre entutives of all the 
parties were preseot and then the meeting 
~tarted. We listened to the valuable sugges-

tions of Mr. Paswan. After that, the Busi· 
nes Advisory Committee con idered his 
views and then decided the matter. It is 
not the decision of tbe Government. Neither 
it is the ruling of the Chair. It is the 
decision arrived at in the B.A.C. meeting in 
which all the repre entatives of a ll the 
parties were present. (Interruptions) Now . . ' 
~lr, what I am reque ting you is: Are you 
goin gto set aside every day the decis:ons 
taken by the B.A.C. 'I There is a di cus ion 
every day here. Either you revi e the deci-
sion of the B.A.C. or the working of the 
Business Advisory Committee. Otherwise . . ' It IS no use pre enting tbe report lind g tting 
all kinds of abuse and criticisms against the 
B.A.C. It loses the sanctity. 

Now, as I explained in the Bu iness Advi-
sory ommittee, there are very important 
issues coming up every day. No doubt w~ 
have full ympathy for them and we want 
all those is ues to be di cu sed in the House. 
But the time at our disposal is very limited. 
We have to adjust and in the process one or 
the other item will have to be continued 
and discus ed beyond the bu ine s hours. 
For that, the Chair decides with the con. 
currence of tbe Hou e. This again is the 
deci ion with the consent of the Hou e. You 
were kind enough to announce it on the 
floor of the House and the House accepted 
it. Similarly, the llusine s Advi 'ory Com-
mittee also accorded its approval to this 
suggestion that the Hou e could it beyond 
6 P.M. one hour or two hours, as the House 
decides. In that Business Advisory Com-
mittee, after Ii tening t the suggestion of 
Shri Paswan and Shri B.D. Singh, it was 
decided that on Friday, that was the next 
day available, the MandaI Commission 
Report could be considered. But nobody 
was prepared to sacrifice the Private Mem-
bers' Business. They said, it should not 
interfere with the Private Members' Busi-
ness. Therefore, as soon as the Private 
Members' Bu iness finishe, it could be 
taken up. Now that was the spirit ; it was 
not that the Congre s I or the government 
suggested about it; it was the composite 
decision of the Busincs Advisory Com-
mittee. But J do not know why the hon. 
members are trying to blame tbe Congress I 
or this party or that party. (Interruptions) 
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SHRI RAM VILAS PAS WAN : I did 
not blame you. I am only requesting you. 
I did not blame anybody. (Interruptions) 

SHRI BUTA SINGH: At the sugges-
tion of some of the hon. Leaders of Oppo-
sition you had kindly agreed that this matter 
be placed before the hon . Speaker and the 
hon. Speaker can give us a direction. The 
matter is till there. I do not know why it 
should again be agitated here 1 

MR. DEPUTY-SPEAKER: Mr. Paswan, 
I am not going to put to the vote of the 
House the amendment moved by the Parlia-
mentary Affair. Minister. I would request 
you that you can meet the Speaker. 

(J flterruptions) 

MR. DEPUTY-SPEAKER; Can I not 
make a reque t to you? The question of 
allowing the discussion has been agreed; it 
is a question of time; and if any hon. 
member is very strong about the Mandai 
Commission Report, can he not wait in the 
House after 6 P.M.? I am only asking it 
for myself. 

(Interruptions) 

SHRI RAMAVATAR SHASTRI 
(Patna); No, no, it will not get proper 
publicity. 

MR. DEPUTY-SPEAKER: I am 
requesting him to meet the Speaker. 

(Interruptions) 

MR. DEPUTY-SPEAKER: AJI right, I 
will put it to the vote of the House. 

(Interruptions) 

SHRI RAM VILAS PASWAN: Why 
don't you try to hear me ? 

MR. DEPUTY ·SPEAKER: I am giving 
you a solution. 

SHRI RAM VILAS PASWAN: There 
are certain things which cannot be decided 
either by a majority or by a m;nority. 
(Interruptions) . 

. , 
B.A.C. '/I. 

MR. DEPUTY-SPEAKER: Why n't 
you meet the Speaker? 

SHRI RAM VILAS PASWAN: hy 
don't you convey the sentiments of th 
House to the Speaker 1 You are in the 
Chair. It is your duty; it is not my d ty. 
You know the sentiment of the H use. It 
is your duty or that of the Minister of Parlia-
mentary Affairs to do it. 

SHRI RAMAVATAR SHASTRI: He is 
only requesting you to convey the entiments 
of the House to the Speaker so that proper 
time shou Id be decided and every hone 
Member should get time to express hi~ feel-
ings, so that the feelings of the hon. Members 
should go to the people through the Press. 

PROF. SAIFUDDIN SOZ (Bara-
mulla): The Minister for Parliament~r~ 

Affairs seems to have decided to express our 
sympathy in favour of Shei Ram Vilas 
Paswan. 

SHRI BUTA SINGH: Unfortunately, 
Shri Paswan had worked out something and 
is trying to dictate us. We will not be 
dictated like this. I say, subject to what the 
hon. Speaker may decide, let this motion 
which I have moved be passed; and then 
either the hon. Members or even you can 
convey the sentimen ts of the Hou to th 
hon. Speaker and he can take a decision. 
But this motion should be carried. We 
should leave the matter to the hon. Speaker. 

MR. DEPUTY-SPEAKER: In view of 
his reply, does he want to withdraw his 
amendment 1 

SHRI RAM VILAS PASWAN: It is 
your duty to convey it to the Speaker. 

MR. DEPUTY-SPEAKER: That is an 
right. When I am suggesting to you some-
thing will it not help you to find a solution ? 
But you don't want that. 

(Interruptions) 

MR. DEPUTY-SPEAKER: That is why 
you are withdrawing it. 

SHRI RAM VILAS PASWA : If you 
desire I will withdraw it. 



sss Matters Under Rule 377 AUGUST 11, 1983 Matter~ Under Rule 377 3S6 

MR. DEPUTY ~SPEAKER: I t is upto 
you to withdraw it. 

SHRI RAM VJLAS PASWAN: What~ 

ever you have told is enoug~. 

MR. DEPUTY-SPEAKER: You have 
to say that you are withdrawing it. 

SHRI RAM VILAS PASWAN: I with-
draw it. 

MR. D PUTY-SPEAKER: Has Shri 
Paswan leave of the House to withdraw his 
amendment? 

SEVERAL HON. MEMBERS: Yes. 

Amendment was, by leave withdrawn. 

MR. DEPUTY -SPEAKER: The ques-
tion is : 

"That thi s House do agree with the 
Forty-ninth Report of the Bu iness 
Advisory Committee presented to the 
House on the 16th August, 1983." 

The motion was adopted. 

15.20 hrs. 

MATT _RS UNDER RULE 377 

(i) Problems in tbe PVC Processing 
Industry 

MR. DEPUTY-SPEAKER: Now, mat-
ters under Rule 377. Shri R.P. Gaekwad. 

SHRI R .P. GAEKWAD (Baroda): Sir, 
I want to draw the attention of the honoura-
ble House and the Government towards the 
sad plight and the difficulties faced by the 
PVC Processing industry. Earlier the 
Customs duty on PVC Resin was completely 
abolished but with the imposition of duty at 
the present excessive rate, the cost of the 
material is much higher. 

15.21 brs. 

[DR. RAJENDRA KUMARI BAJPAI in 
'he Chair) 

This had aggravated the situation and the 
PV proce . or need protection. The regis· 
t ra tion of the contracts for import of pvC 
resin is also creat ing hardshIps to the small 
scale industrial units spread all over the 
country. The consumption of pol) vinyl 
chloride re in is growing very fa t. It is 
used in m::tnufacturing of cables, pipe, and 
fittings, ho es, kat her clothes and similar 
applications. The Material Committee on 
the use of plastics has al 0 highlighted its 
importance. 1, therefore, urge upon the 
Government of India to help securr the raw 
ma teria l for the processor at reasonable 
prices a nd give ympathetic consideration to 
the following suggestions: 

1. The C ustom Duty on PVC resin 
should be reduced to 50 per cent 
basic_ 

2. The reigstration of contracts with 
D.G.T.D. for import of PVC resin 
under Open General icence should 
be done away with to avoid unnece-
ssa ry dehly and hard hip to proces-
sors. 

3. The exci e duty on PVC resin should 
be reduced to 15 per cent ju ~ t as in 
the case of Poly t)' rene and other ther-
mosetting r::..w materials. 

I request the Government kindly to accept 
the uggestions in order to give relief to the 
industry. 

(li) Invitation to experts belonging to 
racist regime of Soutb Africa for 
Twelfth Congress of World Energy 
Conference to be held in Delhi. 

SHRI MA DHA VRAO SCINDIA 
(Guna): In spite 'of our Government's 
anti-apartheid stand, seven experts in energy 
from South Africa have been invited to the 
12th Congress of the World Energy Con-
ference to be ' held in Delhi next month. 
This is most surprising because various 
Ministries of our Governments are among 
its co-sponsors. 

The racist minority regime of South 
Africa has denied the most basic human 


